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IN THE HIGH COURT OF KARNATAKA AT BENGALURU 

DATED THIS THE 5TH DAY OF AUGUST, 2026 

BEFORE 

THE HON'BLE MR. JUSTICE E.S.INDIRESH 

WRIT PETITION NO.23422 OF 2026 (KLR-RR/SUR) 

 

 

BETWEEN:  

 

SRI B. N. VENKATESHAIAH 

AGED ABOUT 75 YEARS 

S/O. LATE NAGAPPA 

R/AT NO.18, BYANAHALLI VILLAGE 

CHIKKAJALA, JALA HOBLI 

BENGALURU NORTH 

BENGALURU-562 157 

…PETITIONER 

(BY SMT. S. SUSHEELA, SR. ADVOCATE FOR  

      SRI RAMESH T. R., ADVOCATE) 
 

AND: 

 

1. THE STATE OF KARNATAKA 

REPT. BY ITS SECRETARY 

REVENUE DEPARTMENT 

M. S. BUILDING 
BENGALURU-560 001 

 

2. THE DEPUTY COMMISSIONER 

BENGALURU URBAN DISTRICT 

D.C. COMPOUND, K.G. ROAD 

BENGALURU-560 001 

 

3. THE DEPUTY DIRECTOR 

OF LAND RECORDS AND  

TECHNICAL ASSISTANT TO THE  
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DEPUTY COMMISSIONER 

OFFICE OF THE DEPUTY COMMISSIONER  

BENGALURU URBAN DISTRICT-560 001 

 

4. THE ASSISTANT COMMISSIONER 

BENGALURU NORTH SUB-DIVISION 

BENGALURU-560 001 

 

5. THE ASSISTANT DIRECTOR OF LAND RECORDS 

BENGALURU NORTH TALUK 

YELAHANKA  

BENGALURU-560 064 

 

6. THE TAHSILDAR 

BENGALURU NORTH ADDL TALUK 

YELAHANKA 

BENGALURU-560 064 
 

…RESPONDENTS 

(BY SRI. SPOORTHY HEGDE N., H.C.G.P.) 

 

 THIS WRIT PETITION IS FILED UNDER ARTICLES 226 

AND 227 OF THE CONSTITUTION OF INDIA PRAYING TO 

QUASH THE ENDORSEMENT DATED 30.04.2026 IN NO. 

LND/JALA/CR/309/2025-26 IN RESPECT OF LAND BEARING  
SY. NO.25 MEASURING 1 ACRE,  SITUATED AT BYANAHALLI 

VILLAGE, JALA HOBLI, BENGALURU NORTH TALUK AT 

ANNEXURE-A AND ETC. 

 THIS PETITION, COMING ON FOR PRELIMINARY 

HEARING, THIS DAY, ORDER WAS MADE THEREIN AS UNDER: 

 

CORAM: HON'BLE MR. JUSTICE E.S.INDIRESH 

ORAL ORDER 

Learned High Court Government Pleader accepts 

notice for the respondents.  
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2. In this writ petition, petitioner is assailing the 

endorsement dated 30.04.2026 passed by the respondent 

No.6, interalia sought for direction to the respondent 

authorities to conduct phodi and durasth in respect of the 

land in question.  

3. Heard Smt. S.Susheela, learned Senior Counsel 

for Sri Ramesha.T.R, learned counsel for the petitioner and 

Sri. Spoorthy Hegde N, learned High Court Government 

Pleader appearing for the respondent - State.  

4. It is contended by the learned Senior Counsel, 

Smt. S.Susheela, appearing on behalf of the petitioner 

that, the impugned endorsement requires to be interfered 

with, as the land in question has been granted to the 

petitioner and saguvali chit has been issued in favour of 

the grantee/petitioner and in that view of the matter the 

reasons assigned in the endorsement dated 30.04.2026 

(Annexure-A) requires to be interfered.  
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5. Per contra, Sri Spoorthy Hegde.N, learned High 

Court Government Pleader sought to justify the impugned 

endorsement. 

6. In the light of the submissions made by the 

learned counsel appearing for the parties and on careful 

consideration of the impugned endorsement, would 

indicate that land in question has been granted in favour 

of the petitioner and accordingly saguvali chit has been 

issued in favour of the petitioner as per Annexure- B. In 

that view of the matter, the observation made by the 

respondent No.6 is incorrect and requires to be set aside 

in this petition. It is also noted by this Court, the language 

employed by the respondent No.6 in the last paragraph of 

the impugned endorsement which requires to, and such, 

the clarification made by the respondent No.6 that he will 

follow the order dated 31.07.2025. passed by this Court in 

W.P. No.20349/2025 after getting approval/order from 

respondent No.4, is incorrect and this Court would warn 
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respondent No.6 to use the appropriate words while 

issuing endorsement regarding the same.   

7. In that view of the matter, it is open for the 

petitioner to make necessary application to respondents 

No.5 and 6 through online as well as by filing physical 

application seeking phodi and durasth in respect of the 

land in question. If such an application is made by the 

petitioner within two weeks from the date of receipt of 

copy of this order, same shall be considered by the 

authorities expeditiously. 

With these observations, the writ petition is 

disposed of.  

 

      Sd/- 

(E.S.INDIRESH) 

JUDGE 
 

 

 

KLY 

List No.: 1 Sl No.: 33 

 


